
MC(WA) No. 354 of 2011 

In WA. No. 48 of 2011 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

13-11-2014 

  

 In view of the judgment passed in WA. No. 48 of 2011, this 

MC(WA) No. 354 of 2011 would not survive. Hence, it is dismissed as 

such.  

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 



WA No.4 of 2014 
IN WP(C)No. 54 of 2011 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE SR SEN 

 
13.11.2014 
 

 

 Mr SC Shyam, learned senior counsel, appears for 

appellants. 

 Mr HG Baruah, learned counsel, represents the 

respondent. 

 We have heard learned counsel for the parties and 

perused the pleadings of the writ appeal. 

 During the course of hearing, Mr SC Shyam, learned 

senior counsel for appellants submitted that his opinion 

given to the department was not to file this writ appeal. 

However, the department has decided to do so and has 

filed the instant appeal.  It is also his submission that at 

the most, the appellants can pray only for extension of time 

to implement the impugned judgment of learned single 

Judge.  But, there is no such prayer in the affidavit. 

 In that view of the matter, Mr SC Shyam, learned 

senior counsel wants to seek further instructions, within a 

period of ten days.  He shall in the meantime also submit a 

brief synopsis of his arguments not exceeding four pages 

by referring to pages and paragraphs of the records which 

he wants to rely upon, and shall also cite case laws, if any, 

in support thereof. 

 List the matter on 24.11.2014.  

 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



CRL.A. No. 3 of 2011 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

13-11-2014 

  

 In view of the comprehensive list of case laws submitted by Mr. 

SP Mahanta, Sr. counsel, on behalf of respondents, Ms. T.Yangi, 

learned counsel, for appellant prays for and is granted 2(two) weeks’ 

time to go through the judgments, and also to make detailed 

preparation on case laws with particular reference to Section 42, 55 and 

57 of the NDPS Act.  

 List on 27-11-2014.  

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 



CRL.A. No. 2 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

13-11-2014 

  

 Ms. P.Riahtam, learned counsel, states that Mr. MF Qureshi, 

learned counsel on record for appellant is unwell today. Thus, he prays 

for and is granted adjournment for one week. List on 20-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 



WA. No. 6 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

13-11-2014 

  

 Mr. R.Deb Nath, learned counsel, for Union of India, prays for 

and is granted one week’s time to go through the office record, said to 

have been received by him, for better assistance to the Court. List on 

20-11-2014.  

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 



WA. No. 25 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

13-11-2014 

  

 Mr. SA Sheikh, learned counsel, makes a prayer for adjournment 

as Mr. A.Khan, learned counsel engaged to argue the matter is in-

disposed. List the matter after one week on 20-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 



WA. No. 32 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

13-11-2014 

  

 Mr. AH Hazarika, learned counsel, prays for and is granted one 

week’s time for preparation of the case. List on 20-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 



WA. No. 33 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

13-11-2014 

  

 Mr. SM Suna, learned counsel for appellant, prays for and is 

granted adjournment to file additional documents. He also undertakes 

to inform learned counsel for other side. List the matter after one week 

on 20-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 



WA. No. 36 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

13-11-2014 

  

 Mr. P.Nongbri, learned counsel, with the consent of learned 

counsel for Union of India, prays for and is granted adjournment to 

prepare and argue the case. List on 18-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 



WA. No. 5 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

13-11-2014 

  

 Mr. SC Shyam, learned Sr. counsel, for Union of India, prays for 

and is granted one week’s time to prepare and argue the case. List on 

20-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 



WP(C). No. 126 of 2013 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

13-11-2014 

  

 Learned counsel for petitioner, makes a request on behalf of Mr. 

GN Sahewala, Sr. Advocate, who has been engaged to appear on 

behalf of the petitioner for adjournment on the ground that Mr. 

Sahewala is unwell. List the matter after one week on 21-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 



WA No.3 of 2014 
IN WP(C)No. 53 of 2011 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE SR SEN 

 
13.11.2014 
 
 
Mr SC Shyam, learned senior counsel, appears for 

appellants. 

 Mr HG Baruah, learned counsel, represents the 

respondent. 

 We have heard learned counsel for the parties and 

perused the pleadings of the writ appeal. 

 During the course of hearing, Mr SC Shyam, learned 

senior counsel for appellants submitted that his opinion 

given to the department was not to file this writ appeal. 

However, the department has decided to do so and has 

filed the instant appeal.  It is also his submission that at 

the most, the appellants can pray only for extension of time 

to implement the impugned judgment of learned single 

Judge.  But, there is no such prayer in the affidavit. 

 In that view of the matter, Mr SC Shyam, learned 

senior counsel wants to seek further instructions, within a 

period of ten days.  He shall in the meantime also submit a 

brief synopsis of his arguments not exceeding four pages 

by referring to pages and paragraphs of the records which 

he wants to rely upon, and shall also cite case laws, if any, 

in support thereof. 

 List the matter on 24.11.2014.  

 

  

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 


